TITEM NO 5 COURT NO. 4 SECTI ON XV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).26192/2010
(From the judgenent and order dated 27/05/2010 in WP No. 2251/ 2001
of The HI GH COURT OF ALLAHABAD AT LUCKNOW

U. P. STATE BRI DGE CORP. LTD. Petitioner(s)
VERSUS
SURENDRA KUMAR DI XI T Respondent ( s)

(Wth prayer for interimrelief)
Dat e: 09/01/2012 This Petition was called on for hearing today.
CORAM :

HON BLE MR JUSTICE D. K. JAIN
HON BLE MR JUSTICE ANIL R DAVE

For Petitioner(s) M. Lakshm Raman Si ngh, Adv.
Mb. Udita Singh, Adv.
M. Chandra Prakash, Adv.
M. Vi vek Si ngh, Adv.

For Respondent (s) M . Ani sh Kumar Gupt a, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

In the interest of justice one final opportunity
is granted to the respondent to file counter affidavit
within four weeks, failing which the respondent shall
lose his right to file the counter affidavit.

Rej oi nder affidavit, if necessary, be filed within four
weeks.

Li st thereafter.

[ Charanjeet Kaur ] [ Kusum Gul ati ]
Court Master Court Master



